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MR. DEPUTY SPEAKER: The ques-
tion is:

“That clauses 4 and 5 stand pan
of the Bill."

The Motion was adopted.
Clauses 4 and 5 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI RAVINDRA VARMA: I beg t
move:

“That the Bill be passed.”

MR. DEPUTY SPEAKER: The ques
tion is:

“That the Bill be passed.

The Motion was adopted.

1503 hrs.

MOTOR VEHICLES (AMENDMENT)
BILL,

MR. DEPUTY SPEAKER: Then there
is the Motor Vehicles (Amendment)
Bill. Before the Minister moves it
1 must mawe at least one remark, that
is, I had been receiving amendments
till this morning which is not good in
practice. According to the rules, they
should come at least one day before.
QOtherwise, we just cannot circulate
these amendments to the Members,
zlthough an attempt has been made
today to circulate cyclostyled copies of
the amendments. They have been cir-
culated. In any case, in future, we
will be very strict in case of amend-

ments and Members should be vigilant-

about sending their amendments in
time. As soon as the Bill is circulated
they should send their amendments.
Even the Governmeni amendments
have come only today. I think both
the Government and the Members
should be vigilant about it and they
should send their amendments in time,

Mr. Minjster.
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THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): I beg to move:

“That the Bill further to amend
the Motor Vechicles Act, 1939. be
faken into consideration.”

While moving this Bill for considera-
tion before this Honourable House, I
wish to say a few things by way of
amplification of purposes of this Bill
In the beginning of 1976; the amending
Bill was brought before this House to
enable the Government t{o implement
the policy regarding national permit.
Again in July, 1977, another Bill was
vrought before this House whereby
certain amendments were effected mak-
ing punishment stringent for drunkard
drivers, It also made wearing crash
nelmets compulsory for drivers of two
«ocater vehicles.

The purpose of this Bill had been
explained in the Statement of Objects
and Reasons and I do not [ike to take
more time of the House in amplify-
ing that. One promise was made by
the Janata Party in the election mani-
festo in 1977. On page 22 of that;
under the heading, ‘New deal for
weaker sections’, itsays:

“It is a matter of deep shame that
ever after three decades of advent of
Independence, the social and econo-
mic conditions of the weaker
sections of the society, particularly
the Scheduled Castes and Tribes,
continue to be abject. They are
still subject to many forms of dis-
crimination and have been victims
of foul atrocities.”

In the next para, it says:

“The Janata Party believes that
the disparities that separate these
members of soclety from the more
educationally and  economically
advanced sections cannot be radi-
cally reduced without a policy of
pecial treatment in their favour.
ft w}ll aceordlngiy provlde preferen-
ial op;mttumhes for education dnd
ielf-employmient fo these dections.”
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In 1962 a meeling of Minjsters in

charge of welfare in the States was
called by the then Home  Minister
Shri Lal Bahadur Shastri and a deci-
sion was taken that if we wanted to
effectively improve the conditions of
the Scheduled Castes and Tribes, the
state governments and the Central
Government shall have Lo make reser-
vations in the general sector also.
There is a special sector meant for
the membhers of the Scheduled Castes,
the provision of funds, etc. The con-
cession that are given are very limited.
That is why the condition of these
classes has not improved effectively.
It was therefore decided that as
against the specia: sector. the same
principle of reservation should be
applied in matters of divisible, in-
dividual items where the government
machinery the state government or
the Central Government gives certain
nenefits to the society.

I am one of these who had been a
Minister in the state government. I
have been very keen that the state
government should also provide for
reservation in matters of divisible in-
“lividual benefits in the general sector.
But somehow the state governments
have not been agreeing. Some state
governments did enact some pro-
visions. Andhra was one State, some
other states also took measures to see
that certain reservations were made
in the matter of divisible, individual
benefits. After coming to power, the
Janata Party further passed a resolu-
tion in November 1977 that this prin-
ciple of reservation would be extended
10 individual i{tems also in the general
sector. It is in pursuance of that
resolution that this Bill had been
-rought forward.

As I said the main purpose of the
Bill is to make reservations in
favour of the scheduled Castes
in  the matte of national per-
mits, public carriers, state carriage
permits, This principle of reser-
vation and giving benet ig .also
bers of the economically poor sectiong,
t.e. those sections which are econo-
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mically weaker sections. There has
been much talk of giving some kind
ot preferential treatment to those
people who are economically poor.
There are people in society who are
socvially. educationally and economi-
cally backward. But only lip sympa-
thy has been shown to these sections
and no tangible steps have been taken
to remove their backwardness. In
the Bill an attempt is being made to
see that these sections also get some
rind of preference or reservatiom
which may be decided by the State

Governments,

There are other purposes of the Bill
diso. For example we are going to
make some stringent punishment for
the offence of ticketless travel. To my
friends it may appear that we have
provided some strong action or
stringent measures—because we have
provided a fine of Rs. 500 or ten times
the fare whichever is less and that
may appear harsh to some of the hon
members. But in order to prevend
ticketless travel, it is a necessary

step.

SHRI R. VENKATARAMAN (Madras
South): Whichever is less or more?

SHRI CHAND RAM: Rs. 500 is the
maximum or ten times the value of
fare, It meang ‘less’.

We are also making provision for
grant of separate licence for driving
buses and trucks. We are also pro-
viding o increase the period of
validity of driving licences, other than
those of professionals, from three years
te five years.

Attempt has been made to ask the
State Governments to prescribe minj-
mum educational qualifications for
persons to whom licences to drive—i.e.
transport licences—are issued.

There are some consequential
amendments also to which I will not
like to dilate and touch. I hope the
hon. members will give their un-
stinted support to this Bill. This Bill
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is véry simple and a non-controversial
Bill

il reed be I will reply to the various
cyggestions and observations of the
hon. members.

'MR. DEPUTY SPEAKER:
move | :
“That the Bill further to amend
.T.he Motor Vehicles Act, 1939, be
taken into consideration.”

Motion

SHRI VINAYAK PRASAD YADAV
(Saharsa): I beu tn move:

¢  *“That the Bili be circulated for the
purpose of eliciting opinion thereon
*by the 5th January, 1979." (22).

SHRI R. VENKATARAMAN (Mad-
ras South): The Motor Vehicles Act
was passed in 1939 ang forty years
have elapsed since then. If one takes
this Act and tries Lo go through it, he
will find it like a banyan tree, with so
many aeral roots ¢ nsisting of hund-
reds of amendments to this Act. It
js almost impossicie for a person to
get the correct position and the state
of the law. Since then it has been
amended to often and so much that it
has lost some of the original virtues
it had. My first suggestion to the Gov-
ernment, therefore, is that it is
time that they brought forward a con-
solidated amending Act, putting all
these things into a proper shape and
re-examining the various aspects in
relation to the issue of permits, the
inter-State routes, the position of
goods traffic in relation to the inter-
State as well as the inter-State traffic
and all matters like taxation, etc. in
one campass.

The Government have appointed a
committee under Mr. B. D. Pande to
examine the transport policy. I hope,
Government will seriously take into
consideration the need for revising
the entire law in relation to the Motor
Vehicles Act.

;1 shall briefly touch one or two points
because the whole Act is not before
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us for consideration. In the first
place, the Railways have not been able
to carry the traffic that is offered in
this country. Time and again, the
House has very strongly and severely
criticised the inability of the Railways
to carry goods particularly carry coal
to various parts of India, inability to
rrovide transport for carrying salt
from South India to the north and
severai such complaints have emanat-
ed in this House. It should be the
policy of road transport, therefore, to
come to the aid of a proper distribu-
tion system in this country whereby
shurtages will not develop, not because
there are shortages of goods but be-
cause th-ere are shortages in trans-
port. It is a pity that when goods are
available, certain parts of the country
should bte slarving because the trans.
port is not able to fulfil its functions.
The transvort is not able to do its duty
to the country. Therefore, the time
has come when we should look upon
roud trau:port as one of the essential
transport system of this country and
try to strengthen it so that it can
function as another limb of transport
crganisation of the country and satisfy
the needs.

Those who know the history of
the Motor Vehicles Act know that the
regulation of road transport was under-
laken very largeiy to prevent competi-
tion between the road and the railways.
In fact, the expression used was co-
ordination between railways and road
transport; it was more or less a for-
mula used for the purpose of curbing
the growth and development of road
transport to enable the railways to
survive and make profit. From those
days we have travelled very far. Both
railways and the roadways are not
able together to serve the needs of
the country, and there are shortages
in the country, because the two systems
«ven together are not able to fufil the
transport needs of the country. There-
fore, road transpory should he taken
up on an urgent basis and developed
without any reference to its impuct on
railways. .
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In the earlier years it was stated
that transport over long distances
must be reserved for railways or the
road transport should not be allowed
to take up these long distance traffic,
[herefore, the issue of permits was
regulated in such a way that the road
transport was under a handicap and
it was not able to carry traffic over
long distances. The present position
1= thut the road transport has to be
encouraged to take up long distance
hautage and see that it serves the
needs of the public so that both the
railways and the road transport to-
gether are able to meet the needs. This
is my first suggestion and I hope the
Transport Minister will give his
serious attention to this, because this
is very urgent. We should not go by
the rut; we have been travelling on
the rut too long we have got to see
that the righful role of road transport,
more particularly in the field of trans-
port of goods, is given all encourage-
ment.

The second point I would like to
emphasize js that the nationalisation
of road transport has received very
scant aitention in recent years. The
ohject of nationalisation of road trans-
port was that regardless of profit-
ahility of any particular route or any
particular area, the nationalised units
would be ahle fo discharge the func-
tions of tarnsport. without taking into
account the overall profitabiiity as
such. For instance, it is well known
that in suburban and urban traffic, the
transport is not profitable. It is well-
known that the city operation of buses
is not profitable, The reason is buses
in the rural areas operate over long
listances as much as 300 miles per
day, while the city and suburban buses
do not operate for more than 150 miles
a day, because the city buses have con-
straints like read blocks, traffic lights,
stoppage at every bus stop and so on.
Therefore, it is not possible for a city
bus to operate for more than 120 to 150
miles a day. Therefore, when the
vehilcle utilisation becomes less, the
profitability also goes down. So, it is
found that the city and suburban
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operations are not as profitable as the
long distance operations in the rural
areas.

In most of the cities and urban
areas we have nationalised transport,
Lecause it serves the needs of the
public, irrespect of the profitability of
that particular undertaking. Unfortu-
nately, now this principle has almost
been given the go-by and the urge for
nationalisation of transport is slowly
werkening. I would like the hon.
Minister to take up this question of
having more nationalised transport in
the country, for the purpose of serving
the needs of the people and this prin-
ciple should receive a certain amount
of priority and also assistance from
the Planning Commission,

The third point which 1 would like
to mention generally is the question of
vehicle availability. It is now found
thut we are unable to get trucks and
ouses for our use. This countiry has
gone through cycles of surpluses and
deficits. Hardly two years ago we are
told that there was a surplus of wehi-
cles in eur country, that there was no
off-take and that the vehicle produc-
tion must be cut down, but today the
position is that vehicies are not avail-
able. There is a premium on trucks
with all the attendant evils. Whenever
there is a shortage, there is a premium
and black market. Therefore, though
it is not within the Transport Ministry,
they should work in co-ordination with
the Industries Ministry to anticipate
the rate of growth in traffic and the
number of vehicles that would be
needed, and on that basis plan the
production of commercial vehicles. If
we are going to have a policy of hanad
to mouth existence, just providing
whatever the market would take at
the moment, we are bound to go
throuch the same cycle of shortages
resulting in black market, permium
and all the misfortunes that' afflict the
country, followed by a certain period
of surplus and so on. Therefore, my
suggestion is that there should I
better co.ordination. between the
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Transport Ministry and the Industries
Ministry with regard to the manufa--
ture of commercial vehicles so as to
have planned production to take care
of the needs of the country.

After making these preliminary
observations, I would like to refer to
the Bill. I welcome some of its pro
visions. For instance, the provision
for a separate licence for driving
frucks and for driving buses is wel-
coine. The kind of skill and experience
as well as the trainings required for
driving these two vehicles differ, and
it is good we have in this Bill such
a provision.

There is also a provision in the Bill
for giving licences for driving private
vechiles as paid employees. Today
the drivers of private wvehicles need
not take licence. It is enough if he
has a owner-driver licence. This is a
very salutary provision and I welcome
it.

1 also welcome the provision relat-
ing to educational qualifications in
respect of drivers, but I hope the
Minister will not say that the driver
must have passed the SSLC or some
such examination. The qualification
should be such that he is able to read
the road signs and understand the
traffic regulations. He may be asked
to pass a iest about such knowledge
rather than pass the eight or tenth
standard and the like.

Also I would like to caution because
when we introduce a new rule, we
torget the difficulties of the existing
people. There are a number of drivers
whn are over 45 and 50 vears of age.
If you say that those drivers must aiso
get the educational qualification, then
inost of them will be deprived of their
jobs and they will become unemploy-
ed. We have to make a provision in
the rules that such a rule will not
apply to persons who are over 45 years
of age, so that persons who are now

NOVEMBER 27, 1878

(Amdt) Bill 312

earning their livelihood as drivers are
net affected by the new rule that we
rrovide.

Then there is a new provision with
regard to  registration of re-built
‘ehicles. 1 do not know the Minister
wag cursory when he introduced the
Bill, he did not refer to many of the
provisions. There are certain things
which should be brought to the notice
of the hon, members, even at the time
of consideration of the Bill, because
what we debate in the House and what
we explain in the House may become
the guidelines for those who adminis-
ter and implement the legislation
later. So far as the rehuiit vehicles
are concerned. . ..

SHRI CHAND RAM: They are ex:
nlained in the objects and reasons.

SHRI R. VENKATARAMAN: I do
not know who drafted it. I am sorry,
I wish | could have commended it; it
is not enough, it is very cursory and it
does not hring out the salient features
of the Bill. Of course, the Bill con-
tairs very many good points and it
is for the Government to take credit
for some good points, although we are
going to say that there are weaker
points. Well, that is beside the point.

My point is that a rebuilt vehicle,
which is a cannibalised one—you take
engine f[rom somewhere, parts from
sornewhere else and put them all to-
gether and than make it a wvehicle,
which we call in technical language a
cannibalised wvehicle—must be road
worthy. There is no provision, when
you say that a re-built vehicle register-
ed, that it must be road worthy, whereas
in the case of other wvehicles, they
must be road tested and it must be
approved. Before you grant an indus-
trial licence, for a vehicle, the engine
is yut to a road test and it has to pass
through the test and it is only when
it is approved, it ean be fitted in. The
vehicle has to go through the road test
before it is approved and then only it
can be marketed. In respect of the
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re-built vehicles, there is no such test.
If we put these wvehicles on the road
without the test. they will surely be
engines of destruction rather than of
transport. In this case we should not
go every liberally towards the rebuilt
vehicles and we have to take a lot of
vare in vespect of the registration of
re-huilt vehicles.

Now you have suggested in the Bill
that when the wvehicle is transferred
from one State to another a no-objec-
lion certificate is to be obtained. So.
far so good. There will be no objec-
tion. You have also stated in the Bill
that even in other transfers, intra-
slate transfer there should be a no-
objection certificate. The reason in
the case of the inler-State transfer is
that a vehicle may be stolen or the
taxes due thereon may not have bheen
piid,  For these reasons, vou must
insist that a no-objection certificale
¢hould be obtained. But when vou
come to intra-state {ransfer, why
should there be a nu-objection certi-
flicate? Today, without any such certi-
ficate. by just filling up the forms by
the transferor and the transferee, the
vehicles are transferred. But when you
say that you must get a no-objection
certificate, it is going to be a hurdle
in the way of smooth transfer intra-
State. Therefore, 1 am going to oppose
that clause when it is put to vote.

As regards hire-purchase. I am sorry
the amendment has just been circulat-
ed, a few minutes back, and I have not
had the time to fully examine it.
There is 4 great deal of hardship
taused, on the one side, by the un-
scruplous hire-purchasers and. on the
Other side, by the unscruplous lenders
who give money and take the vehicle.
In each case, it depends on the facts
of the case. In the Bill you have
assumed that the fault lies always with
the purchaser. You have said that it
he does not deliver the certificate with.
In time or as soon as the vehicle is
taken over thep, the transport authority
€an cancel the previous registration
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certificate and issue a new certificate,
There must be some adjudication as to
who was at fault. Sometimes it is not
the companies which really advance
money. Most of the trucks and buses
are financed by a class of people who
are  professional and hereditary
money-lenders, do not want to men-
tion any category of them because I do
not want to offend anybody. It Iis
well-known thatl a class of professional
and hereditary money-lenders lend
money for hire-purchase of trucks and
buses und they seize these things at
the slightest opportunity. They go to
the registration authority and say that
the registralion certificate should be
cancelled and a new registration certi-
ficate should be issued.

In the Bill, you have now provided
that if he goes ang say that in the hire-
purchase agreementi he has defaulted
and he has seized the wvehicles. then.
without any adjudication as to who
was at fault, whether the other person
has any objection or any reasons there
for or any grounds for his case, as is
provideq here to the registering autho-
rity can cancel the registration certifi-
cate and issue a fresh certificate.
Therefore, in the treatmenti of hire-
purchase. T would urge that there
should be an adjudication as to who
wgay at fault, whether it was the bor-
rower or the lender. Then only. a
fresh certificate should be issued.

Lastly, I come to the provision lor
reservation of permits for the weaker
sections. On principle, everybody will
welcome it. Nobody will object to it.
Is it practicable. Are you really going
to satisfy anybody of this class? A
bus today costs about Rs. 1 lakh, a
truck today costg about the same.
Which member of the weaker sections
of the society., which member of the
Scheduled Castes and the Scheduled
Tribes would be able to invest this
much money and buy a vehicle for
himself? This will, definitely, lead to
only benami transactions. The per-
sons who cannot afford really to put
these vehicle on the road by paying
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-even an initia] deposit will lend their
nameg and there will be great abuse.
On the contrary, I have a suggestion to
.make. We have now a provision that
the cooperative societieg must be giver
a preference in the issue of permits.
It is in the Motor Vehicles Act. Pro-
vision may be made for the weaker sec-
tions of the society and the Scheduled
Castes and Scheduled Tribes forming
cooperatives, to whom cooperative
institutions may land money. There
by, they will be enabled to run these
buses. A more provision that the wea-
ker sections of society or the Schedule:
Castes and Scheduled Tribes will have
preference in the matter of grant of
permits will. in the ultimate analysis.
lead to greater abuse rather than help
those classes whom you wani to help

Now, this is the most important part
of the Bill and. when I say this. 1
should not be understoog that I am in
anyway against the provision. What
1 say is that this provision will not
really help the weaker sections or the
Scheduled Castes and Scheduled Tribes.
If you really want to help them, the
other way is to enable cooperatives
being formed of these people. We
may put in 5 clause saying that coope
ratives of weakers sections of the
society and cooperatives of Scheduled
Castes and Scheduled Tribes will be
entitled to certain assistance. Instead
of this preference, you can say that
they will have preference over other
cooperatives. Even now in another
clause you have said that cooperatives
will have a preference; you can put
in a clause saying that cooperatives of
Scheduled Castes and Scheduled Tribes
and of the weaker sections of society
shall have a higher priority over other
cooperatives, in which case your ohjer’
will be fulfilled. Asg It is, thiz will not
serve any purpose. They will become
mere name lenders. There will be an
snormous number of ‘Benami’ trans-
sctions and ultimately this will lead to
abuse and then you will come up with
an amending Bill either withdrawing
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this provison or deleting this clause.

15.43 hrs,

| SHRIMATI PARAVATHI KRISHNAN in the
Chair]

SHR1 SHAMBHU NATH CHATUR-
VEDI (Agra). The importance of road
transport needs no emphasis but at the
moment we find that it is in a state of
complete anarchy. There is no sort of
discipline. The Administration has
not been able to give an efficient,
honest anq expeditious transport to the
people.

Madam, here even in the capital city,
in regard to city transport, parlicularly
the scooters, taxis and also buses, we
find no dearth of complaints, both of
cheating and other malpractices. A
visitor coming for the first time to
Delhi finds himself completely at their
mercy.

Meters are set working from before
ang the passengers are also taken by a
circuitous route. Further, the metres
have no lights and, in the night, you
can never know what exactly is the
fare that has been recorded. Thus the
public is cheated in every way.

Again, taxis and scooters {treely
refuse to take passengers if it does nof
suit them. They stand at the stands
but, still when they are asked to g0
along, they ask ‘What is your destina-
tion’ and if the destination is not
distant enough or if it does not suit
their convenience, they refuse and one
is completely siranded, especially at
nights. In spite of the fact that this is
the capita) city, such is the condition.
I do not know whal impression the
foreigners get when they come to this
city, because, as I said, cheating and
malpractices are so common that one
feels disgusteg about them. No one is
spared, but the outsiders and strangers
naturally suffer more.

Another difficulty which of course,
has nothing to do with thig Bill is
about the goods transport. There are
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road-blocks at every stage in the shape
of tax and octroi barriers. In the
mofussil areas, this hag become a very
sore point. This prolongs the time
taken for the journey, at every stage
you find the goods trucks standing in a
queue for an hour or two hours. There
is lot of corruplion; money is passed
and then they are alloweg to go with-
out paying the tax. Otherwise, they
are harassed. So, all these malters
need to be attended to.

In the mofussil towns, things are
much worse. For example, in Agra—
and in many other places also—the
meters have been fixed, but nobody
charges according to the meter. The
melers are not worked at all and
charges for the journeys are some-
times four times or even more, jusl
at the picasure of the taxi or scooter
driver. There is thus complete anar-
“hv so far as the administration of
this Act is concerned.

In buses, there is over louding even
w#here the service is nationalised. 1
think, the experience of the common
map is that wherever a route is natio-
nalised. the good points come into
vsiew_ only so long as the buses are
new, but shortly thereafter, things
sfart deteriorating. The buses which
are run on roads in the rural areas and
in the mofussil towns are not even
properly cleaned, their maintenance is
extremely poor, they exude fumes, the
fumes come into the bus itself, and ]
dare say that the life of the conductol
and the driver is shortened at least by
n few years. The ordinary passenger
also feels a heavy load on his chest
hecause of these fumes. As I was
*aying, the maintenance of the buses is
exiremely poor, they are full of rub-
hish and dust. This is the condition
of the natjonalised roaq transport that
we see in the countryside. Whenever
it is supplemented by private buses.
the preference of the ordinary passen-
Zers is or those private buses because
they are hetter maintained. Why this
deterioration takes place is because of
monopoly and gbsence of competition,
and the result is that things go as they
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please; nobody is bothereq about them;
the result is that Government loses
and the public suffers. So, the nation-
alised transport is very good on,
paper, but in actual fact I think the
private companies which are well or-
ganized work much better. Of course,
there is the question of earning more
profits. But that is a different matter.
But if you make it as a monopoly,
then certainly things are bound to
deteriorate as they have done. Thijs is
the experience, 1 think, everywhere.

With regard fo the other provisions
of the Bill, as Mr. Venkataraman said,
there has been a plethora of amend-
ments and one is at a loss to find what
is the correct position in any matter.
Here ggain, not only I would pleaq for
consolidation but also for simplifica-
tion. Here I will cite one or two inst-
ances how procedures have been made
more complicated. In our State of
Uttar Pradesh, the State Government
have made their own rules under
which issuing of driving licence, rene-
wal of driving licence and registration—
al] these have been concentrated at the
Divisiona] Headquarters. Now {ma-
gine a man residing, say, in Mainpuri.
He hag to send his driving licence and
registration certificate to Agra for
renewal and also take his vehicle for
inspection. This used to be done at
the district headquarters previously
by ‘Gagetted Police officers. All these
things need to be remedied.

Again_ in regard to the provisions in
this Bill about transfer ownership, as
Mr. Venkataraman has pointed out,
why should the State require a no-
objection certificate for intra-State
transfers? My point is that even for
inter-State transfers it should be the
duty of the registering authority to
verifv the antecedents of the vehicle
or of the transferor and the transferee.
Why should the onus be laid on the
person who is effecting the transfer?
This is a very ordinary matter but it
gives such g lot of trouble. It gives
more and more opportunities for cor-
ruption. Sometimes the Police report
is not coming and one has probably
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run about to get it expedited. Then the
office itself is delaying the report 10
the other registering authorities, Al
these things happen and there is a lot
of corruption. ] would plead, you delete
clause 29(A). 1f you want any sort
of verification it should be done by
departmental officers. The transferor
and transferee should only be required
to inform the registering authority
that the transfer has taken place. Be-
yonq this there should be no obligation
‘'on them. The verification should be
done by the registering authority itself.
which has a very large office and stafl
for the purpose. Here you put this
onug on the private individual who
has solq his car. What offence has he
committed for which he is penalised.
1 wili plead for deletion of this clause
and the consequential gmendments. I
‘have given notice of some amendments
‘but umfortunately, they were given
late. I do not know whether they will
be circulated or not. ] will plead that
if you are anxious that the administra-
tion of this Bill should be more effica:
tious and effective, then please see that
the individual owner of the vehicle is
not put to unnecessary harassment and
the provisiong are simplified. Madam,
Chairman, I will particularly empha-
sise that such provisions should be
deleted from the Bill Then, I fail to
understand why differentiation is made
between ‘goods vehicle’ or transport
vehicle’ when both types of vehicles
agre driven in the same manner? If
anybody is competent to drive one, he
tan easily drive the other. I can
understand the distinction between a
light and a heavy vehicle. But I fail
to understand the difference between
the goods and the passenger vehicle
when both of them are heavy vehicles.

These will only complicate the mat-
ter and lead us nowhere,

MR. CHAIRMAN: Yoy will conclude
now.

SHRI SHAMBHU NATH CHATUR-
VEDI: The other difference made is
between 3 private driving licence and
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a public driving licence. The only
advantage conferred is that 4 private
driving licence can be renewed for five
years whereag a public driving licence
is renewed for only three years. I do
not know whether it has g great ad-
vantage. '

MR. CHAIRMAN: You have made
that point. You will kindly conclude
now. There are large number of spea-
kers,

SHRI SHAMBHU NATH CHATUR-
VEDI: 1 only plead with the hon
Minister that those provisions should
be removed from this Bill as these will
only complicate maitters. So, another
Bill consolidating or rationalising the
provisions shoulq be brought forwarc
so that the people know where the)
stand in regard to those provisions
Administration should be made more
effective and more efficient.

MR. CHAIRMAN: Mr. Ravi

SHR}] VAYALAR RAVI (Chirayin-
kil): Madam  Chairman_ this is a good
sign in the thinking of the hon. Minis-
ter that he would like to give more
preference to the scheduleg castes and
scheduled tribes ang cther weaker sec-
tions of the society. He wants to re-
gulate the Act bv certain provisions

There are two to three points on
which we need clarifications. First of
all, the minister in his statement of ob-
jects and reasons has clearly explained
that one of the major objectiveg is to
give preference to the applicants be-
longing to the scheduled castes and
scheduled tribes as well as the society
as a whole. But, Madam, Chairman,
here the provisions could be misused
by the people who can afford to pay
and purchase vehicles and apply for
the registration. There may be bena-
mi names in regard to the scheduled
castes ang tribes. I say that there
should be some other method to follow
this up. There is no proper guidance
given. Without that and without the
proper flnancial assistance to these
weaker sections, it is not possible to
implement your pious wigh. That i
the point I am making out,
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I would like to know from the hon,
Minister as to what are his proposals
before him in that regard and how he
is going to implement this legislation
so as 1o help the weak sections of the
society., Have you got any plan in
this regard? Otherwise this can be
misused by the people by putting in
app'ications in benami names or by
giving more money for putting in their
signatures. Some people who can afford
to pay will do that and individual
applications might be misused by put-
ting them with the benami names. This
is my point number one. Secondly,
as far asg the assistance is concerned,
we w2lcome this proposal to encourage
these people in forming the coopera-
tive societies. My point is that you

. should ensure that the scheduled
casles and schedulsd trites people get
preference. My point is: they should
set preference in the matter over the
other society. But how iz to be en-
<ured? Thal is my point. I wish the
minister {o look into it

Then, there are other provisions
about the punishment. that is, im-
pounding of the licence. You have
mentioned that in the principal Act
also there is a provision about surren-
dered and cancellation of the licence.
Before coming to that, Mr. Venkatara-
man was mentioning aboui the educa-
tional qualification. I agr=e with him
that no educational gqualification of a
person should stand in anybody’s way
who is unemployed, to learn the techni-
calities of the driving and in getting a
licence and getting himself employed.
At the same time, 1 agree with the
view that they must read and write
anqd know about the traffic rules and
regulations. Moreover they must have
some kind of value for the lives about
Which the rufflans do not care. They
Never care for the pedestrians on the
roads, and they never care for human
life. Accidents are taking place at an
Lalarming rate in our country and there
‘eems to be no control. Although we
have passed the Bill—it was piloted by
the Prime Minister—that those found
riving belng drunk will be punished
Yet I am afraid, if the Minister looks
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into it he will find not many persons
have been arrested under this provi-
tion. He wil] also find not many
licences have been cancelled on this
account. As far as my information
goes only a very nominal number of
drivers have bheen punished on this
account It means that you have not
been able {o implement the law.

16 hrs.

Now, Madam Chairman, providing
of educational qualifications will have
some kind of thinking in their mind
about tha value of human life and they
will refrain from rash driving. It is
a welcome fealure that you are intro-
ducing but you should not prescribe
such qualificationg that it may prove a
barrier for getting a driving licence.

Now, Madam Chairman, clauses 15
and 16 sav about the disqualification of
u person and impounding of a driv-
ing licence. Clause 15(a) talks about
hahitual criminals and habitual drunk-
ards but, I believe, Billa and Ranga
still have licences. So. what is wanted
is that you shoulq give strict instruc-
tions to the State governments to
implement these provisions. My point
is that vou should make a specific pro-
vision that if any person who has been
convicted under section 304A of the
IPC. his licence will be cancelled. In
Moscow they have got a system where-
by if you make one offence the traffic
constable makes one punch, if you
make a seconq offence then second
punch is made. On third punch they
cance] the driving licence automati-
cally, So, here also we should not
take it lightly ang if a person is con-
victed under section 304A IPC there
should be a provision that his licence
will be cancelled automatically. Strict
punishment should be awarded to those
who are involved in rash accidents
tha{ kil] persons. Not only they
should be imprisoneq but their licences
should be cancelled. Sections 72, 74, 18
and 124A only give nominal punish-
ment. Section 72 sayg that State gov-
ernments may make some provision
about limits of weight and limitations
on uce. There are many more offen-
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ces. So, you have to identify the
offences and also see that punishment
is incorporated.

4

That is why Madam Chairman,
urge upon the hon  Minister that he
may bring in more amendments nexi
time, if not now, in this regard,

I am sorry my time is limited and I
cannot elaborate much. Madam Chair-
man, I would say a word about the
Delhi Transport because, the hon.
Minister is dealing with it. The Minis-
ter made a statement once upon a time
that it is running at a loss. It is up
to him to decide how to help the Delhi
passengers with more road transport.
You must have seen, Madam Chairman,
a report which has appeared two days
ago. It say that a century has been
wasted by the Delhi citizens in waiting
for the bus alone. It said that 2.8 mil-
lion of Delhi passengers have been
spending about a century time just in
waiting for their buses. This is the
problem here and thig difficulty is being
faced by the commuters. They are
facing this problem because the proper
organisation is just not there.

Madam Chairman, you come from
Tamil Nadu and you khow that 5 to 7
corporations have been formed for
road transport in Tamil Nadu which
have been running very efficiently.
Nationalisation of roaq transport as
suggested by Mr. Venkataraman has
been done very efficiently by the Tamil
Nadu Government by forming these
seven corporations. There is not one
corporation but there are seven corpo-
rations there which have been formed
by the Tamil Nadu Government. They
make them compete with each other.
They are all public sector corpora-
tions. This is where Kerala is suffer-
ing. There is only one corporation
and- we are suffering the loss. By
creating different corporations you
make the people feel that nationalised
transport is much better than the pri-
vate transport. That has been done by
the Tamil Nadu Government.
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I would even like to suggest to the
hon. Minister: Why cannot you try this
for Delhi? Regarding Delhi Transport
system, wrell, I cannot say, it is ineffi-
cient—I don't want to make any sweep-
ing comment. I woulq say: Please
have a look into the problem.

MR. CHAIRMAN: Almost non- exist-
ent!

SHRI VAYALAR RAVI: Yes, Ma-
dam, almost non-existent! It is a real
problem for the people concerned. You
have got to reorganise the whole sys-
tem. Merely going by the report of the
officers who are saying that it is run-
hing at 18 crores loss and so on will
not help you at all. You have to re.
organise the whole system and you
have to see that people are helped
more and more. You have to see
what are the ways and means to do
these things. You have to find them
out. I don't want to suggest anything,
but I only want to say this. If any-
body calls the DTC bus as a death-
warrant on the road, don't get agitat-
ed; don't get angry. It is a fact. No-
body else can drive; nobody else is safe
on the road, There is rash driving.
They never look at the traffic rules at
all. Please gee that these traffic rules
are implemented in Delhi not only by
thg police but your own departmental
drivers. The drivers who resort to such .
rash driving should not be allowed to
these buses again. That is the strict
way with which you have to deal
with it. You ask any passenger on the
road. He will say, DTC is a death-
warrant. This impression should go.

I conclude with these words, Madam
Chairman; I do not want to take much
of the time. There have been com-
ments made about amendments and
certain points which were made in the
course of speeches which must be ap-
preciated. You have to see how it isy
properly implemented. With these
words, Madam Chairman, 1 conclude
my speech and I support the Bill
Thank you.
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*SHR] P. THIAGARAJAN (Siva-
ganga) : Madam Chairman, on the
Motor Vehicles (Amendment) Bill, I
rise to express my views.

The suggestions of the State Gov-
ernments, the opinions of the State
Transport Corporations and the views
of the private sector transport orga-
nisations as also the recommendations
of the Standing Committee for Road
Transport have become the basis for

*The original speech was delivered in Tamil



331 Motor vehicles

(Shri P. Thiagarajan]

this amending Bill. This Bill is sought
to be introduced for the purpose of
plugging some loopholes in the parent
Act. At the very outset, while I wish
to express my views, I would like to
refer what has been recently men-
tioneq by the Prime Minister about
road transport and its development.

Only two days back the Prime
Minister has stated that he has de-
manding the nationalisation of road
transport from 1946, and if that is not
done the interests of Railways will be
jeopardised. If this is the view of
the Prime Minister, 1 am unable to
appreciate the introduction of this
amending Bill. Why should not the
Central Government issue a directive
to the State Governments as is done
in many other matters, for imple-
menting the views of the Prime Min-
ister of the country? This is not a
wayside remark of the Prime Minister.
He has made these remarks in his
address to the Roaq Development
Council. I don’t think that our
Transport Minister can afford to brush
aside the views of the Prime Minister.
The Prime Minister has also stated
that he is not in favour of allocating
more funds for road development. Here
it is relevant to refer to certain statis-
tics furnished by the Central Govein-
ment,

If one unit is invested in the Roads,
it will generate 100 job opportunities
and the same unit invested in the
Railways and in the small industries
will generate only 19 and 17 job op-
portunities respectively, If Rs. 100
crores are invested in road develop-
ment, 5200 man-years will be obtain-
ed—this is the result of the study
conducted by the Government. The
road development has got the greatest
potential for generating employment
opportunitis in the country. It is in-
explicable to me how these essential
factors have been overlooked by the
Prime Minister. The Prime Minister
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hag also mentioned that the road
transport is full corrupt practices,
black-marketing, smuggling etc. This
also needs to be looked into by the
hon. Minister of Transport.

It must be stressed here that the
octroi check-posts do hold up the
transport inordinately and this leads
to many undesirable practices. The
Centre seems t; be keen in abolishing
the octroi, but is conveniently silent
about supplementing the loss of reve-
nue to the States,

I would also refer to the absence of
provision in this Bill about paying
compensation to the families of wvic-
tims of road accidents. It ig really re-
grettable that while the families of
victims of Plane accidents, naval acci-
dents and rai] accidents get substan-
tial sums of money as compensation,
the families of victims in road acci-
dents do not get a single pie. The
hon. Minister of Transport must look
into this aspect also. Similarly, there
must be insurance facility for the
goods transported through road.

There are still certain lacunaz and
loopholes even in this amending Bill
about the number of drivers on all-
India routes, about their minimum
educational qualifications prescribed
for the drivers and also about the
provision in the parent for punishing
the drunkep drivers, as has been ef-
fectively put forth by my hon. col-
league Shri Ravi who preceded me. I
am sure that the hon. Minister of
Transport will bring forward a conso-
li.dated Bill removing these deficien-
cies,

Before I conclude, I would refer to
the necessity of constructing the East
Coast Highway in Tamil Nadu, which
has got tremendous traffic potential.
The investment made in this highway
will yield more than adequate revenue
to the Centre as also to the State of
Tamil Nadu.

Before I conclude, I would reiterate
that since the road transport and its
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development has got great potentiel
for generating employment opportuni-
ties more funds must be allocated by
i1, Central Government. With these
few words, I conclude my speech.

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh) : I rise to support
the Bill for the reason that it has
the purpose to delegate certain po-
wers to the State Governments for
the smooth running of the administra-
tion and the work. It has given pre-
ference to adivasies and harijans, the
weaker sections of the people, to serve
in the Department and also to own
vehicles.

The third is that some punishment
is prescribed for the wrong-doers ie.
those who travel in the buses and
other vehicles belonging to Govern-
ment, without tickets. These are good
points on which no one can have any
dispute. But I fing that there are some
lacunae also in the Bill. The main
thing is that the Bill is silent about the
mixed business that is, business by
the public sector meaning the Govern-
ment on the one hand and the private
sector on the other. There must be
competition between the private sec-
tor and the public sector. Without that
the public sector becomes moncpolist
and they behave in any ugly manner
as they desire. So, there must be
both the sectors in business. We find
that the private sector manages better
than the public sector in many res-
pects, If there is competition and
the private sector is making some pro-
fits and the public sector is not mak-
Ing profits, then the public sector is
to be denounced and it should be con-
gemned. So, there must be competi-
10n.

There is one point which may not
cent per cent fit in this matter but
this is a subject which should be dis-
Cussed here. There are so many acci-
dents by the motor vehicles. One thing
Is that the truck drivers do not give
Way to the smaller vehicles. The
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truck drivers while coming from the
opposite direction, do not give an inch
to other vehicles and sometimes they
—smaller ones—go to the left with
the result that the other vehicle does
not have space on the road and some-
times even falls into the drain. A
particular section of the drivers behave
like that, While coming from behind
they virtually thrust the smaller vehi-
cle. So, there must be very striet rule
about it.

A good thing has been provided in
the Bil] that passangers, without ticket
should be punished. I heard some hon.
Members saying that the poor people
should be given some benefit in this
matter. I think the poorest man, the
most illiterate man, the most un-civi-
lised man knows that without a ticket
he cannot travel in the bus or any
other conveyance. So, I do not accept
that version of the hon. Member who
pleads that the poor people have no
knowledge or money and so, they will
not buy tickets. If such permission
is given to them, then 50 per cent of
the people will travel without tickets
on the pleg of poverty,

Sometimes because of dearth of
tyres and tubes Government vehicles
do not run. This Department must
impress upon the Industrial Develop-
ment Department or the whole Gov-
ernment so that tyres and tubes are
made available in adequate quantities
in different parts of the country and
at cheaper rates, A truck tyre costs
Rs. 4,000 to 5,000 and sometimes in the
black even Rs. 6,000. How can the
country run its transport department
and make any profit, or any individual
person owning any transport can run
them and make any profit so that the
people in general can get the benefit
of the increased transport? )

I hope the Ministry will take note
of these suggstions and try to amelio-
rate the grievances and difficulties
which both the people and the depart-
ment are put to.
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~SHRI K. A. RAJAN (Trichur) :
Madam Chairman, the motor industry
is a vast and fast developing industry,
both in the fields of goods traffic as
well as passenger traffic. It is a major
industry in both the public sector and
also private sector. The paren: Act
oa this subject was enacted in 1939
and further amendments cam2 off and
on, the last one being in 1976. Now
the Motor Vehicles (Amendment)
Bill, 1978 is before us for considera-
tion.

My first submission is, taking into
consideration the vast expansion of
this industry and also the new techno-
logical improvements which have come
in regarding motor vehicles, Govern-
ment have to consider the various as-
pects and come forward with a com-
prehensive Bill, which is in conformity
with the new developments that have
taken place in this industry.

Then I come to the implementation
of this Act in the different States by
the various State Authorities. We
have to see whether the provisions of
the Act are properly implemented. 'The
actual state of affairs in these Autho-
rities is that they are steeped in cor-
ruption. It is an open secret that if
an ordinary individual wants t, get &
permit, he has to approach everyone
in that Authority anq grease their
palm. It is even said that there is a
scheduled rate from top to bottom.
People are in difficulties because in the
Transport Authority nothing will move
without the payment of money. Unless
‘you streamline the organisation ard
see that corruption is rooted out, I do
not know how the implementation of
the Pprovisions of this Act can ever be
successful.

There are lakhs of workers who are
manning these vehicles, whether goods
or passenger, After the advantof the
néw types of vehicles and the increase
in tonnage and the speed of the vehi-
cles, there is every justification for re-
duction in the hours of work. But
now thé man on the wheel has to work
for hours together in the national
highways which are heavily congested.
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Brcause of the hazardous nature of
their work, their working hours should
be reduced.

Coming to the reservation for the
weaker sections, I welcome this idea.
But I would share the anxiety which
has been expressed by some hon.
Members a: to how far this will really
be beneficial to the weaker sections in
practice. We shoulq ensure that tran-
sactions dg not take place su that this
benefit will really go to the weaker
sections. An ordinary motor vehicle
will require an investment of more
than one lakh of rupees, Will it be
pos:ible for people belonging to the
weaker sections to get that inuch of
finance to own a vehicle? In many
matters preference is given to co-ope-
ratives. ln the same way, if there is
a cooperative of Scheduled Castes or
Tribes running a transport service, il
should be given preterence and all
facilities so that this reservation can
really be effective, as contemplated in
this Act.

Drivers can man their vehicles effi-
ciently only if they have a proper
knowledge of the mechanical devices
of the r.ew trucks. So, I think the
provision for separate driving licences
for trucks and buses is a good one.

Regarding minimum  educational
qualifications, it should not be stipu-
lated that a driver should possess a
particular academic qualification for
running a vehicle. It should be enough
if he has primary knowledge of the
vehicles and traffic rules and is able
to read and write, Otherwise, it will be
to the serious disadvantage of those
in service and those mspiring for em-
r.oyment as drivers.

1 personally feel that the provision
for a no-objection certificate by the
transferor or owner of the motor
veiicle from the registering authority
should remain, because unless somc

sort of authority is there to show that

it has been transferred, the wurkers
will not be able to maintain their
claims.
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MR. CHAIRMAN : Mr, Nayak, you
must conclude now. You please re-
sume your seat. I am calling the next
Speaker.

Mr. Banatwalla.

SHRI G. M. BANATWALLA
(Ponnani) : Madam Chair-person,
this Amendment Bill first gives us an
opportunity to seek an important and
timely clarification from the Govern-
ment on an important aspect of the
Transport Policy. The truck opera-
tors are agitated. Today, itself there
is a strike and thousands of trucks are
off the road in Bombay. There is also
a threat of such chain strikes in other
parts of the countiry also. Among
others, the truck operators are ex-
pressing themselves against nationali-
sation proposal reported to have been
made by the Prime Minister, It is ne.
cessary that the Government today
takes this House into confidence and
clarify its stand with respect to any
immediate proposal for the nationali-
sation of road transport of goods.

Now after seeking this clarification
from the Government we may exa-
mine a few provisions of the Bill.

MR. CHAIRMAN: Mr. Banatwalla,
iust one minute, the time allotted to
this Bill was twe hours and in about
two minutes, the two hours will be
over. Is it the pleasure of the House
that we extend the time slightly?

SEVERAL HON. MEMBERS: Yes.
AN HON. MEMBER : By two hours.

MR. CHAIRMAN : I am sorry, I do
not think that it will be possible, be-
cause there is a large amount of busi-
ness to go through. So, I would suggest
that we extend the time by not more
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[Mr. Chairman]

than half an hour. The Minister will
require about 25 minutes.

SHR] K. RAMAMURTHY (Dhar-
mapuri) ;: I suggest that the time be
extended by one hour,

MR. CHAIRMAN: At half past five
there is an half-an-hour discussion, If
we extend it by one hour, then it will
continue tomorrow. Is it the pleasure
of the House that we extend the time
by one hour?

SEVERAL HON. MEMBERS : Yes.

MR. CHAIRMAN : But [ would re-
quest all the speakers to cooperate be-
cause the Minister will require about
25 minutes, since there are some
amendments to go through, it will con-
tinue tomorrow. Now, Mr. Banatwalla,
you can continue,

17.00 hrs.

[SHR1 DHIRENDRANATH Basu in the
Chair]

SHRI G. M. BANATWALLA : There
is a welcome provision in the Bill for
reservation for Scheduled Castes and
Scheduled Tribes and for preference
to persons belonging to economically
weaker sections of the society....

SHRI CHAND RAM: I will not be
here tomorrow. It will be better if it
could be finished today.

MR. CHAIRMAN: The time has
been extended by one hour. There is
a Half-An-Hour discussion at 5.30
P.M. So, it will not be possible to
finish it today. Then, it will be taken
up on the following day, that is, on
the 29th,

SHRI CHAND RAM : It is all right.

SHRI G. M. BANATWALLA : It is,
however, a matter of regret that a dif.
ferential treatment has been sought to
be meted out in the matter of reserva-
tion. While it will be incumbent upon
the States to compulsorily provide for
reservation for Scheduled Castes and
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Scheduled Tribes in granting permits,
it will not be compulsory for the State
Governments {o provide for any reser-
vation or preference in the case of
persons belonging to economicaily
weaker sections of the society, This is
.+ unfortunate differentiation, The
hon. Minister while piloting tne Bill
said that only lip-sympathy is being
paid to the plight of people belonging
to the economically weaker-sections of
the society. But he has also kept him-
self open to this charge. A very half-
hearted sympathetic treatinent has
been given out to the economically
weaker sections of the society. [ plead
that even in the case of economically
weaker sections of the society, it
should be incumbent and compulsory
upon the States to provide for reser-
vation or preferential treatment in tne
matter of giving permits etc. The
differentiation betwee the two sections
of our society, namely, Scheduled
Castes and Scheduled Tribes on the
one hand and the economically weaker
sections on the other hand should be
wiped out.

There is another differentiation with
respect to the period of wvalidity of
driving licence. This period is sought
to be increased to five years. But in
the case of paid drivers or drivers of
transport vehicles, the period is main-
tained at three ycars. There is no jus-
tification whatsoever for such a diffe-
rentiation. I am afraid, this merely
adds to the harassment of the poorer
people, namely, paid driverg or dri-
vers of transport vehicles.

Then, clause 5 of the Bill also sti-
pulates that those whg intend to drive
private vehicles as paid employees
should also obtain proper licence and
the State Governments may put cer-
tain restrictions and have regulations
for the purpose. This, again, is an un-
desirable aspect of this particular
Bill. T do not understand why this
provision has been made. We all know
from our experience: take, for exam-
ple, the case of a person who applies
for a taxi badge or for a permit as taxi-
driver, You know how much of ha-
rassment and corruption there is in
-he issue of taxi badges or taxi-driving
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licences. And now, Sir, we are open-
ing a new door, as far as the so-called
private paid employees are concern-
ed—a new door for harassment and
corruption, without gaining anything
in this particular matter. Therefore, I
tee] that such persons who take licen-
ces with the intention of driving pri-
vate vehicles as paid employees need
not be subjected to the further har-
rassment of being required to have a
specifie driving licence for the purpose.

1 may conclude by referring to an-
other important provision that is
sought to be made in this particular
Bill, This is with respect to the
minimum educational qualifications
which may be insisted upon for giving
licences to drive transport wvehicles.
HNow, great care has to be taken to
see that this particular condition as
regards the minimum  educational
qualification does not become a new
source of harassment or discrimination
apainst people. I may elucidate my
point by a concrete example, In
Bombay, if a person applies for a driv-
ing licence to drive a taxi, he is com-
pulsorily required to have a proper
knowledge of Marathi. I submit that
this insistance upon a proper know-
ledge of any particular language is a
discrimination against the linguistic
minorities in the particular State.
Therefore, while any such type of mi-
nimum educational qualifications is
compulsorily laid down, the require-
ment of knowledge of a particular
language must be avoided. As it is, in
the case of Bombay, the matter was
tven referred by the linguistic mino-
rities to the Commissioner for Lingu-
Istic Minorities, but there was no im-
Provement in the situation, I there-
fOfe hope that, while implementing
this Clause 8 of the Bill which autho-
lise the State Government to impose
?_ny minimum educational qualifica-
lons, necessary safeguards should be

Stipulated to see that there is no dis-'

¢rimination on the basis of language.

I hope that this important aspect
will be borne in mind by the Govern-
Ment in the implementation of the Act.
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SHRI B. C. KAMBLE (Bombay
South Central): Mr., Chairman, Sir,
while I would like o congratulate the
hon., Minister for the notable provi-
sions in this Bill, especially, those per-
taining to the hire purchase as well as
the periodicity of it which is exten-
ded and on the appointment of Chair-
man—Clause, 20 of the Bill—I would
like to suggest to the Minister and to the
Government that the importance of
rnad transport is going to increase
very much in this country because the
railway lines are limited.

Therefore, a stage would come when
the road transport will have to be co-
mpletely nationalised, if not to-day,
at least tomorrow bccause it is of na-
tional importance. There are many
passengers who, prefer to travel by
road rather than by rail. Therefore,
road transport is of national impor-
tance. This is my first submission.

My second submission ig that cer-
tain speeches have been made in this
House welcoming the provision for re-
servation of licences for scheduled
castes and scheduleq tribes and econo-
mically weaker sections. An apprehen-
sion has been expressed about its ap-
plicability. On that point, I would like
to suggest that under the Constitution
there is no community recognised as
economically backward. scheduled ca-
stes, scheduled tribes, backward clas-
ses and weaker sections are the four
classes which are recognised by the
Constitution, Economically backward
class is not recognised. Such a con-
cept is new to our Constitution. No
doubt, there is socially and education-
ally backward class recognised in the
Con stitution. For that you can makea
provision. I woulg like to suggest to



347 Motor vehicles

[Shri B. C. Kamble]

the hon’ble Minister not to get deter-
red by the apprehension expressed;
otherwise how will you be able to im-
plement it. I want to congratulate
the Minister that he has the courage
to implement this provision. Now,
there are two methods to implement
this. Firstly, having made the provi-
sion you must establish a develop-
ment fund for the scheduled castes'
and scheduled tribes.

SHRI CHAND RAM:
be done here.

How can it
It is a State subject.

SHRI B. C. KAMBLE: Either you
try for such a fund or make use o
the provision under Clause 24 which
relates to Indian tourism development
or State tourism development and
through these two agencies you can
implement the provisions which are
made for reservation of licences to
scheduleg castes and scheduled tribes.

Mr. Chairman, my third point is
that you delete the provision with re-
gard to educational qualificationss be-
cause it is likely to be mis-interpre-
ted. You may prescribe certain mi-
nimum requirements to be fulfilleg in-
stead of making provision in terms of
educational qualifications. Then some
provision should be made in order to
make the travel of the passengers
safe, comfortable and for that there
should be enough number of vehi-
cles and good roads. Today the posi-
tion even in the Capital is that the
passengers are huddled like animals
in the buses. Therefore, the number
of vehicles should be increased and
also the roads should be made wider.
The passengers who have paid you
sufficient revenue—even for more than
your investment—their travel should

be made more safe, dignified and com-
fortable.

Finally, T must congratulate the Mi-
nister for having brought the provi-
sion in regarq to hire-purchase. It is
very welcome because there have
been many cases where people have
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been cheated. If in the motor-vehi-
cles accidents claim tribunals the regi-
strars are promoted as presiding of-
ficers then so many difficulties will
get resolved. I am a practising law-
yer and 1 know how many petitions
have got accumulated. If the hon'ble
Minister makes necessary provision
in this regard it will be a welcome
feature. With these words I commend

'and support the Bill

MR. CHAIRMAN: Shri Durga
Chand,
ot gt w=x (F7%7) ;- Avwfa wEEw,

wgi a% ¥ faw &1 9 §—eF § gy arq
o A & oA & fod war #gEa W swar
Wt o afeR ...

MR. CHAIRMAN: The hon. Minister
will reply on the 29th in the first hour...

THE MINISTER OF STATE 1IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): According to the Par-
liamentary Affairs Minister, it is very
difficult on the 29th. There is another
business fixed regarding flood relief
discussion.

MR. CHAIRMAN: He will take ab-
out ha'f-an-hour or 49 minutes and not
more than that. In the first hour, ev-
erybody will be present.

SHRI P, VENKATASUBBAIAH
(Nandyal): You will have better au-
dience!
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MR. CHAIRMAN: If the House
agrees, we can extend the time by
half-an-hour so that the Minister may
reply to the discussion and thereafter,

we take up the half-an-hour discus-
sion.

SHR] A. R. BADRI NARAYAN
(Shimoga): The discussion on this Bill
can continue tomarrow. It was already
decided by your predecessor,

MR. CHAIRMAN: The Minisfer will
not be here tomorrow.

SHRI K. RAMAMURTHY: This is
not an Ordinance, which you have to
convert into a Bill within a particular
period. It can be taken day after to-
morrow or next week.

SHRI CHAND RAM: I will take
about half an hour to reply to the dis-
cussion on this Bill. I would request
that the hon. Members may kindly
agree.

SHRI A. R. BADRI NARAYAN: The
matter was raised some time back
and it was understood that the half-
an-hour discussion will be taken at
5.00 when the discussion on this Bill
will be closed. It is already decided.
Now putting it again to the vote of
the House is not correct.

SHRI CHAND RAM: I can reply at
6.00 after the half-an-hour discussion
is over.

SHRI K. RAMAMURTHY: It was
already put to the House and it was
decideg by the Chirman that half-an-
hour discussion be taken up at 5.30.

MR, CHAIRMAN: The House will
now take up half-an-hour discussion.
Further discussion op thig Bill wil] be
taken up day ufter tomorrow,



